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" There is no Provision for condonation of delay in initiating the departmental
proceeding against law. The Provision of condonation of delay only applies in Judicial
Proceedings.

Under the circumstances I am of the opinion that as per the existing Rules 43 (b)
and 139 (a) of the Bihar Pension Rules, the initiation of proceedings itself was illegal and
the department may not proceed any further in the matter in view of the reason already

stated above."
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